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CHAPTER VI.
OF ARRES'r WITHOUT WARRANT.

100. A Police 'Officer in the cases hereinafter men-

tioned may, without orders fl'om a Magistrate and without
a warrant, arrest-

Fi1'8t.-Any person who in the sight of s,!ch Police
Officer shall commit an offence specified in Column 3 'of the
Schedule annexed to this Act, as an offence for which Police
Officersmay arrest without a warrant. .'

Secondly.-Any person against whom a rea.'3onablecom-
plaint has been made, or a reasonable suspicion exsists of .his
having been concerned in any such offence.

TJd'I'(lly.-Any person against whom a hue and cry has
been raised of his having been concerned in any such of-
fence.

Fmtrthly.-Any person who is a proclaimed offender.
.

Fifthly.-Any person who is found with stolen proper-
ty in his posses<;;ion. .

Sixthly.-Any person who shall obstruct a Police Officer
while in the ex'ecution of his duty.

101. An Officer in charge of a Police Station .may,
without orders from a Magistrate and without a warrant, ar-
rest or cause to be arrested any pe;-rsonfound lurking wlthin
the limits of such Station who has no ostensible means of

subsistence, or who cannot give a satisfactory account of him-
8el£ or any person who is a reputed robber,'hou8e-breaker,
thief, receiver of stole~ Property knowing it to. be stolen, or

who is of notoriously bad livelihood. .
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102. .It shall be the duty of every Police Officer to
prevent, and he may interpose for the purpose of preventing;
the commission of any offence specified in Column 3 of the
Schedule anpexed to this Act as an offence for which Police

Officers may arrest without a warrant.

103. It shall be the duty of a Police Officer who shaH
receive information of a design to commit any such offence,
to communicate such information to the Police Officer to

whom he is subordinat~ and to any other Officer whom it
may concern to. prevent or take cognizance of the commis-
sion of any such offence.

104. A Police Officer, knowing of a design to commit
any such offence as aforesaid, may arrest, without orders from

a Magistrate and without a wanant, the person so designing,
if the commission of the offence cannot be otherwise pre-
vented.

105. A Police Officer may, of his own authority, inter-
pose for the prevention of any injury attempted to be com-
nutted in his view to any public building, work of art, road,
bridge, tank, well, or water-channel, or to prevent the remov-
al or injury of allY public land-mark or buoy, or other
mark used for navigation.

106. If there is reason to believe' that any person

.Hable to arrest under this Chapter without a wanant, of
whom a Police Officer is in search, has entered into or is

within any house or plaGe, it shall be the duty of the person
residing in or in charge of such house or place, on the Je-
maud of such Police Officer, to allow ingress thereto, and
~ll re~onable facilities for a search therein.

197. If ingress to such house or place cannot be ob-
tained under the last preceding Section, the Police Officer

authorized ~o make the arrest shall take such precautions as
may be necessary to prevent the escape of the person to be
arrested and send immediate information to a Magistrate.
If no warrant roll be obtained without ~ffording such 'person,- .

.~ opportuJiity of escape, and there is no person aut40rized
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to enter without a warrant on the spot, the Police Officer
.may make an entry into such house or place and search.
therein.

108. Any person who is known or suspected to have
committed an offence for which a Police Officer is not autho-

rized to arrest without a warrant, and who shall refuse on de-

mand of a Police Officer to give his name and residence, or
shall give a name or residence which there is reason to believe

to be false, may be detained by such~olice Officer f~r the pur-
pose of ascertaining the name or residence of such person
and with a view to future proceedings.

109. A Police Officer having made.an arrest under this
Chapter, shall take or send the person arrested without un-

necessary delay before the Magistrate who has juris~iction in
the case, or before the Officer in charge of a Police Station.

110. When any offence is committed in the presence
of a Magistrate, such Magistrate may order any person to
arrest the offender, and may thereupon commit him to cus-
tody, or, if the offence is bailable, may admit him to bail.

111. A Magistrate or Officer in charge of a Police Sta-
tion may command an unlawful assembly to disperse, and it
shall thereupon be the duty of themembers of such unlaw-
ful assembly to disperse accordingly. . .


